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The husband of the applicant No.l died in harness.

He was in the occupation of Govt. accommodation No.202/A4,

Basant Lane, New Delhi. The applicant No.l & 2 are praying

in this application to direct the respondents to permit the

applicants to retain Railway Quarter in anticipation of the

appointment of Applicant No.2 on compassionate ground. The

applicant No.2 has been given appointment. The

accommodation is still in the occupation of the applicants.

It is not disputed that the applicant No.2 is entitled to

the same type of accommodation, which is under his

occupation. It appears that his prayer for

allotment/regularisation of the allotment in respect of

accommodation in question is pending consideration before

the relevant authority.
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We direct the relevant Railway Authority to dispose
of the representation of the applicant No.2 for
regularisation/allotnent of the accomodation in question on

merits and in accordance with the law.

With these directions, the present application is

disposed of finally but without any order as to costs.
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